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terference from the holding company,
which is known as SAIL. The gbject of
the holding company, which ig known
a8 SAIL, is fo coordinate, to have &
long-term plan, to build its own ex-
pertise with regard to fulfilling long-
term projects and to have haison bet-
ween the Ministry and the holding
company from the point of view of re-
levant objects that we have befure
us,

BHRI SOMNATH CHATTERJEE:
Are you satisfied?

SHRI K. D. MALAVIYA: If] am sa-
tished with what 1s happening today,
I will cease to function What I have
said a few days back or a few weeks
beck, holds good today It will be the
constant endeavour of the Govein-
ment {0 go on improving wherever we
find that there are places to improve
upon 1 do fecl that the umis, the
steel mulls, whether it is Rourkela ot
Bhilaa or Bokato or IISCO, must be
given full authonity to function Thiy
are functioning more or less on an
sutonomous basis Bul, duting the ges-
tation period, there sre certain pomnts
where we cannot leave matters jusi
by presumung that everything can be
done in an sulomatic way Therefore,
hon. Members will have {o bear with
us in the Ministry, We would see how
thug transitional process can be shor-
tened, and more and more powels
given to them We are transferring
mare and more powers to them Some.
tunes, when more powers are giwven to
them, they make mistakes, then, the
House cames on us demanding expla-
nation apd we have to say something
by way of explanation as to what has
heppened. It is our duty, therefore,
to get in touch with them to coords-
nate their aclivities, 10 oversee what
is happening there and also, in cer-
tain reapects, 1o momutor it I hope the
period would be shortened With re-
gard to what Mr, Ramavatar Shasin
has sadd, T do not know what he
meant,

*Moved with the
1986 L8-11

ecommendation of the President.
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The gquestion 1s:
“That the Bill be passed”.
The Motion was adopted.

—

1527 hrs

SUPPLEMENTARY DEMANDS* FOR
GRANTS(GENERALY), 1974-75

Demanp No 8—DrpArTMENT OF Food

MR DNEPUTY-SPEAKER: Motion
moved"

“That s Supplementary sum not
exceeding Rs. 125,00,00,000 on Re-
venue Account be granted to the

i i  ——— ——
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President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1975, 1n respect
of Department of Food'”

DEManp No, 19—DEFENCE SERVICES—
Army

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 67,10,00,000 on Re-
venue Account be granted to the
President to defray the charges
which will come in couise of pay-
ment during the yem ending the
31st day of Maich, 1875, in respect

LR

of ‘Defence Services—Army'.

DeMARD No. 20 Di1FEACE  SERVICES=

Navy

MR. DEPUTY-SPEAKER' Motion
moved:

“That a Supplementary sum not
exceeding Rs 1,60,00,000 on Re-
venue Account be gianied 1o the
President to defray the charges
which will come 1n couise of pay-
ment during the yea; ending the
31st day of Maich, 1975, in respect

LR1Y

of ‘Defence Services— Navy'.

DeEManp No. 21—DEFENCE SERVICES—
Alr FORCE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 6,80,00,000 on Re-
venue Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the yea: cnding the
31st day of March, 1975, in respect

of ‘Defence Services—Air Force'.

Demaxp No 38—Other EXPENDITURE
oF THE MINISTRY OF FINANCE

MR, DEPUTY-SPERAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,000 on Re-
venue Account be granted to the
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President to defray the charges
which will come in course of pay-
men{ during the year ending the
31st day of March, 1875, in respect
of ‘Uther Expenditure of the Minis-

try of Finance'.
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DemanNp No., 56—INDUBTRIEg

MR. DEPUTY-SPEAKER: Motion
moved:

“That g Supplementary sum not
exceeding Rs. 8,55,53,000 on Capital
Account be granted to the Pre-
sident  to defray the charges
which will come in course of pay-
mené during the year ending the
81st day of March, 1975, in respect

of ‘Industries’.
DeMany No. 65— POWER SCHEMEP

MK. DEPUTY-SPEAKER: Motion
moved:

“Ihal a Supplementary sum not
exvceding Rs  7,90,00,000 on Capi-
tal Account be gpianted to the
Presmdent to defray the charges
which will come 1n course of pay-
ment during the year ending the
3lst doy of March, 1976, in respect

R

of ‘Power Schemes'.

DeMAND No. 70—MINISTRY OF PETRO-
LEuUM AND CHEMICALS

MR. DEPUTY-SPEAKER: Motion
noved:

“That a Supplementary sum not
Excceting Rs. 58,80,00,000 on Capi-
tal Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Ministry of Petroleum and
Chmml.!l

Demanp No, 76—PorTs, LIGHTROUSES
AND SHIPPING

MR, DEPUTY-SPEAKER: Motion
moved:
“That a Supplementary sum not

excoeding Rs. 1,8500,000 on Re-
venue Account arnd not exceeding
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Rs. 18,75,00,000 on Capital Account
be granted to the President to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975,
in respect of ‘Ports, Lighthouses and
m‘ipphsi‘ "

Demawp No. 78 —Department of Steel

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementiary sum not
exceoding Rs. 57,00,00,000 on Capi-
tal Account be granted tp the
President to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1975, in respect
of ‘Department of Steel.”

We have just four minutes' time for
the next item of business, namely the
Supplementary Demands for Grants
(General). I think we can begin xith
it,

We have a number of cut motions
given notice of by hon, Members, and
if they are here, they can move them.

Shri Jagadish Bhattacharyya. He
is absent. Then, Shri Ajit Kumar
Saha. He is also absent. Then Shri
P, G. Mavalankar,

SHRI P. G. MAVALANKAR (Ahme-
dabad): I want to move all the cut
motions standing in my name,

MR. DEPUTY-SPEAKER: Then,
. Shri Madhu Limaye. He is not here.
Then there is Shri Ramavatar Shastri.
He is present.-

SHRI RAMAVATAR SHASTRI
(Patna): 1 am moving the cut motions
standing in my name,

SHR1 SOMNATH CHATTERJEE
(Burdwan): I am also moving my
cut motions,

MR. DEPUTY-SPEAKER: Every-
thing can be deemed when no trou-
ble comes up and everything is fine.
But if there is some mistake, every-
body comes upon the Chair.

» 1974-75
SHRI P. G. MAVALANKAR: Those
Members who are not here may be
given fifteen minutes’ time to move
their cut motions. )

MR. DEPUTY-SPEAKER:
can that be done?

. How

SHRI P, G. MAVALANKAR: Can
you not give them fifteen minutes'
time?

SHRI P. G. MAVALANKAR: I beg
to move:

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 125,00.00,000 in respect of
Department of Food be reduced by
Rs. 100"

[Failure to maintain an effi-
cient, just and well organised
Public distribution system for the
benefit of the teeming millions of
the weaker sections of the com-
munity. (39)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
ing Rs. 125.00.00.000 in respect of
Department of Food be reduced by
Re, 100."

[Failure to assist cultivators to
grow more food tv meet increased
demands for consumption. (40)}

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1000 in respect of Other
Fxpenditure of the Ministry of
Finance be reduced by Rs. 100.”

{Failure to lift the nation out of
its present acute economic crisis
and monetary difficulties, (41)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expendilure of the Ministry of
Finamce be reduced by Rs. 100.”

[Failure to arrest the constant
upward trend of prices of all
essential as well as non-essential
commodities. (42)] :
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“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Re. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100."

[Failure to control effectively
and efficiently the inflationary
spiral in the economy. (43)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

| Failure to deal firmly and dras-
tically with the increasing me-
nace of smuggling all over the
country (44)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Mimstry of
Finance be reduced by Rs. 100"

[Failure to protect the people
with fixed wages and incomes
from the tyrany of rising prices
and shortages of goods and arti-
cles. (45)]

“That the demand for a Supple-
mentary Grant of a sum not gxceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100"

[Failure to effect substantial
economies in Governmental ex-
penditure (46))

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,080 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

[Fallure io provide for prompt
And massive central financial assis-
tance to all drought affected re-
gibng of the country. (47)]

“That the demand for a Supple-
mentary Grant of a sum nol gxceed-
ing Rs 1,000 in respect of Other
Expenditure of the Minlstry of
Finance be reduced by Rs, 100.”

oy
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[Failure to redute wastage snd
resolve bureaucrimtic bottlenecks
in the Administration, (48)]

“That the demand for a Supple~
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

{Failure to enhance the rate of
economic growth and industrial
developments. (49)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 1,000 in respect of Other
Expenditwie of the Ministry of
Finance be reduced by Rs, 100.”

[Failure to curb the dominance
of black money in the econoe-
my. (50)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
g Rs 8,5553,000 in respect of In-
dustries be 1educed by Rs. 100.”

|Faillure to put an end to all
aruficial searcities of raw mate-
rials as also consumer goods

(51)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,55,53,000 in respect of In-
dustries be reduced by Rs. 100.”

{Failure to give spur and con-
crete encouragement to efficiency,
honesty, sincerity and hard work
in all individual and collective en.
deavours for the all round indus-
trial development of the
nation (52)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-

ing Rs. 7,00,00,000 in respect of
Power Schemes be reduced by
Rs. 100.”

[Failure to take both short-term
as well as long-term msasured to
contro] the floods in big and swnall
rivers. (53)]

SHRI RAMAVATAR SHASTRI
1 beg to move:

“That the demand for a Supple-
mentary Grant of & jtim rot exceed-
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ing Rs, 12%00,00,000 in respect of
D!mnmm t of Food be reduced by
.l.lF

[Failure to supply a special
queta of 25000 tons of foodgrains
for the flood affected people of
Bihar. (63)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 12500,00,000 in respect of
Department of Food be reduced by
Rs. 100.”

{Failure to take action under
MISA against smugglers, pro-
fiteers and hoarders of foodgrains.
(84)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 125,00,00,000 in respect ot
Department of Food be reduced by
Rs. 100"

{Need to supply one lakh tons
of foodgrains to Brhar every
mornth. (65)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs.125,00,00000 in respect of
Department of Food be reduced by
Rs. 100."

[Need to reduce the prices of
foodgrains and introduce State
Trading for proper distribution of
foodgrains. (68)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing, Rs. 67.10,00,000 in respect of
Defence Services—Army be reduced
by Rs 100"

[Failure to recruit people from
Scheduled Castes and Scheduled
Tribes and other minority com-
munities in the Army. (67)]

“That the demand for a Supple-
ant of & sum not exceed-
Ra. 10,00,000 in respect of
Services—Army be reduced

by Rs. 100
[Critice} condition of roads un-
ﬁnbmr Cantonment Board

BHADRA 8, 1888 (SAK4)
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“That the demand for a Supple-
mentary Grant of a sum not exceed~
ing Rs. 67,10,00,000 in respect of
Defence Services—Army be reduced
by Rs, 100."
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[Failure to recruit people from
minority commumties in Bihar
regiment. (69)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
ing Rs, 1,000 in respect of Other
Expenditure of the Ministry of
Finunce be reduced by Rs, 100.”

[Faillure to
money. (70)]

unearth  black

“That the demand for a Supple-
mentary Grant of a sum not exceed-
g Rs 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

[Failure to demonetise 100 rupee
notes. (T1)]

‘*That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 20,60,00,000 in respect of
Ports, Light Housts and Shipping
be reduced by Rs. 100.”

[Failure to provide full amount
for the construction of road-
bridge over the Ganga at Patna.
(7201

MR DEPUTY-SPEAKER: The cut
motions are also before the House.

SHRI NOORUL HUDA (Cachar):
Guvernment have introduced or placed
these Supplementary Demands be-
fore us because about three weeks
back, they had indicated that they
weuld raise additional resources by
increased taxation. Befora I  start
golng into the details of this budget,
1 would hke to point out that afver
the February budget, which wag pas-
sed only a few months back, Govern-
ment had proposed taxation on certain
item- us o result of which the mr:;-
mon people had suffereq very much.
This time also, the Finance Minister
has told the House....
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MR. DEPUTY-SPEAKER: The hon.
Member can continue op the next oc-
casion.

—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTY-FIFTH REPORT

SHRI AMAR NATH CHAWLA
(Delhi Sadar): I beg to move:

“That this House do agree with
the Forty-fifth Report of the Com-
mittee on Private Members' Eills
and Resolutions presented to the
House on the 28th August, 1974.",

MR. DEPUTY-SPEAKER:
question is:

“That this House do agree with
the Forty-fifth Report of the Cum-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 28th August, 1974.”.

The

The motion wag adopted

E—

15.29 hrs,

RESOLUTION RE- AGRICULTURAL
LABOUR—Contd,

MR DEPUTY-SPEAKER. The
House will now take up further dis-
cussion of the following resolution
moved by Shri Gadadhay Saha un the
2nd August, 1974:—

“This House notes with concern
that the landless agricultural labour
and the poor peasantry who consti-
tute 70 per cent of the rural popula-
tiop are in acute distress due to ab-
sence of effective and genuine land
reforms, lack of job opportunities,
abnormal rise in prices of essential
commodities, and other gocial snd
economic injustice and recommends
that—

(a) adequate job opportunities for
them he created with regula-~
ted working conditions;

]
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(b) a reasonable minimum wage
ratg to meet their daily nece-
gaities be fixed and effectively
implemented;

(c) supply of foog and essential
commodities at subsidised

rates be guaranteed tp Lthemy
and

(d) effective and genuine land
reformg throughout the coun-
try be made without any fur-
ther delay.”.

The House had allotied a total of
four hours for this. We have taken
2 hourg and 5 minutes and one hour
and 55 minutes remain for this reso-
lution. There has been a lot of dis-
cussion abouy it, but stil) some Mem-
bers have sent me sglips.

Shri Nathuram Ahirwar was on his
legs on the last occasion. He may
continue his speech now,

SHRI SHYAMNANDAN MISHRA:
(Begusaray): May I implore your
sympathy and through you lhe gym-
pathy of the House that some way
must be found to accommodate my
Resolutinn which also  secured the
first place? As a  way out, I would
suggest that the House should be ples-
sed to reduce the time from 1 hr. 55
minutes granted by way of extention
to only one hour. The rest of the time
may be given {o Shri Panda’s Resolu-
tirm leaving at least half a minute
for me 1o move my Resolution. I
would request hon. memberg to show
thig much of sympathy.

SHRI P. G. MAVALANKAR (Ah-
medabad): I support Shri  Mishra's
reguest.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Some friends on this
side have given their names. 1 am
sure you will call them. Subject to
that, I have no objection to the propo-
sition stated by Shri Mishra.

MR. DEPUTY-SPEAKER: There
scems {0 be g consensus to accomo-
date the request of Shri Shyemnaundan



